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 MR.  SPEAKER:  I  now  put  the  De-
 mands  for  Excess  Grants  (Railways)  for
 1975-76  to  vote.

 The  question  is:

 “That  the  respective  excess  sums  not
 bog 4

 the  amounts  shown  in  the
 third  column  of  the  Order  Paper  be

 ranted  to  the  President  out  of  the
 Onsolidated  Fund  of  India  to  make

 good  the  excess  on  the  respective  grants
 during  the  year  ended  3  1st  day ot  March,
 1976,  in  respect  of  the  following  de-
 mands  entered  in  the  second  column
 thereof—
 Demands  Nos.  3, 5  to  10,  13,  15  to

 17  and  an

 The  motion  was  adopted.

 27.46  hes.
 APPROPRIATION  (RAILWAYS)  No.  3

 BILL,*  1978

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  I
 beg  to  move  for  leave  to  introduce  a  Bill
 to  provide  for  the  authorisation  of  appro-
 priation  of  moneys  out  of  the  Consolidated
 Fund  of  India  to  mect  the  amounts  spent on  certain  services  for  the  purposes  of
 Railways  during  the  financial  year  ended
 on  the  31st  day  of  March,  1976,  in  excess
 of  the  amounts  granted  for  those  services
 and  for  that  year.

 MR.  SPEAKER:  The  question  is:
 "That  leave  be  granted  to  introduce  a

 Bill  to  provide  for  the  authorisation  of
 appropriation  of  moneys  out  of  the  Con-
 solidated  Fund  of  India  to  mect  the
 amounts  spent  on  certain  services  for
 the  purposes  of  Railways  during  the
 financial  year  cnded  on  the  gist  day  of
 March,  1976,  in  excess  of  the  amounts
 granted  for  those  services  and  for  that
 year.”

 The  motion  was  adopted.
 PROF.  MADHU  DANDAVATE:  I

 introduce*®  the  Bill.

 MARCH  40,  1978  No.  3  Bill,  1978  '
 tog

 I  beg  to  movef
 “That  the  Bill  to  provide  for  the

 authorisation  04  priation  of m out  of  the  Consolidated  Fund  of  India to  meet  the  amounts  spent  on  certain
 services  for  the  purposes  of  Railways
 during  the  financial  year  ended  on  th:
 gist  day  of  March,  1976,  in  excess  of
 the  amounts  granted  for  those  services
 and  for  that  year,  be  taken  into  conai-
 deration.”

 MR.  SPEAKER:  Now,  I  putitvote....

 SHRI  ३.  VENKATARAMAN  (Madras
 South):  He  docs  not  say  how  the  excesses
 have  arisen.

 PROF.  MADHU  DANDAVATE:
 Everything  has  been  mentioned  in  the
 note  that  has  bren  given.

 MR.  SPEAKFR:  The  question  is:

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of  moneys out  of  the  Consolidated  Fund  of  India  to
 mect  the  amounts  spent  on  certain  ser-
 vices  for  the  purposes  of  Railways  during the  financial  year  ended  on  the  315
 day  of  March,  1976,  in  exccas  of  the
 amounts  granted  for  those  services  and
 for  that  year,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.

 MR.  SPEAKER:  We  shall  now  take
 up  clauses.

 The  question  is:
 “That  clauses  2  and  3  and  the  Sche-

 dule  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  9  and  3  and  the  Schedule  were  added
 to  the  Bill.

 Claus  1,  the  enacting  Formula  and  the
 title  were  added  to  the  Bill.

 *Published  in  Gazette  of  India  Extraordinary,  Part  II,  section  2,  dated  20-3-78.
 **Introduced with  the  recommendation  of  the  President.
 TMoved  with  the  recommendation  of  the  President,
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 PROF,  MADHU  DANDAVATE:  I
 beg  to  move:

 “That  the  Bill  be  passed.
 MR.  SPEAKER:  The  question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 —

 17.49 49  hrs.
 DEMANDS®*  FOR  EXCESS  GRANTS

 (GENERAL),  1975-76
 MR.  SPEAKER:  We  now  take  up Demands  for  Excess  Grants  (General)  for

 1975-76.
 Motion  moved  ;

 “That  the  respective  excess  sums  not
 ding  the  on  Revenue

 Account  and  Capital  Account  shown
 in  the  Third  Column  of  the  Order  Paper be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  India  to  make
 good  the  excess  on  the  respective  grants
 during  the  year  ended  31st  day  of
 March,  1976,  in  respect  of  the  following demands  entered  in  the  second  column
 thereof—
 Demands  Nos.  1,  9,  17,  195,  at,  द.

 37  t9  39.  43,  ्  48.  48,  49,  52  to  54.
 36  57s  Gas  76,  81,  89,  92,  96 1

 Demands  for  Excess  Grants  (General)  for
 1975-76  submitted  to  the  vote  of  Lok  Sabha

 (SAKA)  Grants  (Genl.),  106

 alg
 NameofD:mand  Amount  of

 Demand
 Demand  submitted  to

 the  vote  of
 the  House

 (1)  (2)  (3)

 Rs, I.  EXPENDITURE
 MET  FROM
 REVENUE

 ग  Department  of  Agri- culture  4:67,739
 9  Payments to  Indian

 Council  of  Agricul- tural  Research.  536

 1975-76

 (1)  (2)  (3) )

 19  Defence  Services—
 Army  61,26,20,550

 ह. ज  Defence  Services
 Air  Force  7:42,26.534,

 34  Taxes  on  Income, Estate  Duty,  Wealth
 Tax  and  Gift  Tax.  12,68,390

 Curren  Coinage अर
 and  Mant  15,28,830

 38  Pensions  +1,81,86,429
 39  Opium  and  Alkaloid

 ‘actories  34975
 43  Ministry  of  Health

 and  Family  Plan-
 nng  14:979

 46  Minwstry  of  Home
 Affairs  8,08,667

 Department  of  Per- #
 sane  and  Admini-
 strative  Reforms  14975713

 49  Police  5;84,00,591
 52  Delhi  +1,08,76,567
 54  Andaman  and

 Nicobar  Islands  1,48,08,096
 56  Dadra  and  Nagar  Haveli

 16,909
 57  Lakshadweep  6,13,700
 62  Ministry  of  Infor-

 mation  and  Broad-
 casting  68,326

 66  aLbourand  Employ- ment  81,52,887

 76  Roads  2,B7,053
 8  Minesand  Mincrals.  —_1,25,09,237

 Ministry  of  |  Works
 १9  Housing  2,27,468
 92  Housing  and  Urban

 Devlopment  141432491
 1091  Survey  of  India  45142919

 *Moved  with  the  recommendation  of  the  President.


